Cantral administrative Tribunal
Principal Rench

MA N0, 535/2002 IN
RA No.72/2003
0A No. 2457/2001
Naw Delhi, this the 12th day of May, 2003

Hon’ble Shri Kuldip Singh, Member(J)
Hon’ble Shri Govindan S.Tampi, Member (A)

Shri ¥Yimal Kunar e LARRLICcAaN TS
(Rv fAdvocate: Shri R.Y.Sinhal
Werans
Union of India and Others « v o Respondents
Bw advocate: Shri D.R.Gupta)

ORDER{ORAL.)

By Shri Kuldip Singh, Member(.J)

s has  bsen  Filed by pﬁ#iﬁiﬂﬁeﬁg‘ balatadly
foriginal respondents in 0A) and MA 535%/200% has been Tiled
for ocondonation of delav. Since the cdelay has also not
been  exnlained from dav to day basi=s, we do not find any
merit  for condonation of delav. Hence M& For condonation

of delay is srijected, Aceordingly the R being time

barrad, iz also\ldissmissed,
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